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Absiract of the Proceedings of the Council of the Governor General of India,
assentbled for the purpose of making Laws and Regulations under the pro-
visions of the Acts of Parliament 24 & 25 Vict., cap. 67, and 56 & 56
Vict., cap. 14.

Theé Counocil met at Viceregal Lodge, Simla, on Thursday, the 21st September,
1893. )

PRESENT:

His Excellency the Viceroy and Governor General of India, G.c.m.6.,
G.M.8.1., 6.M.LE., presiding.
His Honour the Lieutenant-Governor of the Punjab, x.c8.1.
. His Excellency the Commander-in-Chief, k.c.B., G.C.1.E,, Vv.C.
The Hon'ble Sir P. P. Hutchins, K.c.8.1.
The Hon’ble Sir D. M. Barbour, k.c.s.1.
The Hon’ble 8ir A. E. Miller, KT, Q.0.
‘The Hon’ble Lieutenant-General H. Brackenbury, c.B., B.A.
The Hon’ble 8ir C. B. Pritchard, X.0.1.B., 0.5.L.

TRIBUTARY MAHALS OF QUTTACK BILL.

The Hon’ble Stk ALEXANDER MILLER moved that the Bill to mnke
provision for certain matters connected with the Tributary Mahals of Cuttsck
be taken info consideration. He said that, as he had explained th- mber
day, the Bill wasa very short and practically a formal Bill, and he now tuought
that there was no necessity for putting Hon’ble Men.bers to the trouble oY
reférring it to a Selest Committee.

The Motion was put and agreed to.

The Hon'ble Siz ALEXANDER MILLER also moved that the following
amendments be made in the Bill, namely :—

(1) that the expression “Tributary Mahals of Orissa” be suhstituros
for the expression “ Tributary Mahals of Cuttack ” in the title,
preamble and sections 1 and 3 of the Bill ;

(@) that the expression “ Tributary. Mahal in Orissa” be substituted for
the expression “Tributary Mahal in Cuttack ’’ in clause (a) of
‘sub-section (I) of scction 4 of the Bill.



.'812 TRIB UTARY MAHALS OF OUTTACK.
[Sir Alezander Miller.] [21sr SerTEMBER, 1893.]

He said-:—“ The Bengal Government have, repreaented that the expression
¢ Trihutary Maha.]s of Cuttack ’ is an antiquated one, and that these places are
‘better known as the Tributary Mahals of Orissa.’ They ' desire, therefore,
that the word ‘Orissa’ be substituted for the word * Outtack’, whereyer it
occurs in the Bill,

. “That is, T think, the shortest way of stating the amendments.”
The Motion was put and agreed to.

The Hon'ble Sir A.mmnnn Miter aiso moved that the Bll:. as
:amended, be_passed. ,

‘The Motion was put and agreed to.
‘The Counoil adjourned to Thursday, the 5th October, 1893.
‘8. HARVEY J A.'.MZEB

Booa; } Seoretary to the Government of Tndia,
tember 16 " Legislative Depariment.
The 220d September 1893.), gislative Depariment
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